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Manoj Kumar Aggarwal (Accountant Member): -

1.  Aforesaid appeal by revenue for Assessment Year [in short
referred to as ‘AY’] 2011-12 contest the order of Ld. Commissioner
of Income-Tax (Appeals), Ajmer, (CIT(A)], Appeal No.25/2017-18
dated 12/03/2018 qua deletion of penalty u/s 271(1) (c) for Rs.83.37
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Lacs. The impugned penalty was levied by Ld. AO vide order dated
23/03/2017 against quantum addition u/s 69 for Rs.271.94 Lacs.
2. Upon perusal of Para 4.2 of appellate order, it is quite evident
that the quantum addition stood deleted by the order of this Tribunal
vide ITA No.311/Jodh/2015 order dated 08/02/2018, a copy of
which was submitted by the assessee to Ld. CIT(A). Accordingly,
the said penalty was deleted by Ld. CIT(A), against which the
revenue is in further appeal before us.
3. We find that there is no change in facts before us. As of now,
there are no quantum additions against the assessee and therefore,
the impugned penalty would not survive. Nothing is on record which
would suggest that the order of the Tribunal in deleting quantum
addition has subsequently been reversed, in any manner.
Therefore, the impugned order would not require any interference
on our part.
4.  The appeal stands dismissed.

Order pronounced u/r 34(4) of Income Tax (Appellate Tribunal)

Rules, 1963.
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